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BEFORE THE MEMBER ::::::::::: MACT ::::::::::: DHUBRI

MAC Case No.36/2016

Parties:-

1.Mahia BIbi
W/O: Late Haidar Ali
2.Maminur Rahman
S/O: Late Haidar Ali
3.Mafizur Rahman
S/O: Late Haidar Ali
4.Hasna Bhanu
D/O: Late Haidar Ali
5.Forida Begum
D/O: Late Haidar Ali
All are R/O:
VILL: Chapgarh Part-I
P.O: Shilairpar
P.S: Gauripur
Dist: Dhubri, Assam
Pin – 783331   ..Claimants

Vs.

1.Ohed Ali

S/O: Aher Uddin Sarkar

VILL: Charaldanga

P.O: Shilairpar

P.S: Gauripur

Dist: Dhubri, Assam

(Owner of the Tractor No.AS-17-B/5217)

2.Md. Surat Ali
S/O: Late Monser Ali
VILL: Charaldanga
P.O: Shilairpar
P.S: Gauripur
Dist: Dhubri, Assam
(Driver of the Tractor No.AS-17-B/5217)

3.The Oriental Insurance Company Limited
Dhubri Branch
P.O., P.S. & Dist: Dhubri, Assam ..Opp.

Parties 
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Present: - Sri Anup Narayan Ghosh, Member, MACT, Dhubri 

Appearance:-

Sri Sajali Hussain, Advocate for the claimant

Sri M.A. Ahmed, Advocate for OP No.1 & 2

Smt. Prabha Jain, Advocate for OP No.3

Date of argument:  21.05.2019

Date of judgment:  19.06.2019

Judgment 

This claim petition has been filed by the claimant U/s. 166

of the M.V. Act for granting compensation in respect of motor vehicular

accident which occurred on 19.11.2015 at  about  7:00 A.M. on PWD

Road at Shilairpar Bazar under Gauripur P.S.
Claimant’s case in brief was that on 19.11.2015 at about

7:00 A.M. while father of the claimant No.2 Haidar Ali was coming from

Daarchowka towards their residence by his bicycle on the way when his

father reached near Shilairpar Bazar on PWD Road at the same time

one vehicle bearing registration No.AS-17-B/5217 (Tractor) which was

proceeding in the same direction and the driver  of  the said vehicle

drove the vehicle in a very rash and negligent manner hit and knocked

down his father from back side resulting which his father fell down on

the road and wheel of the offending vehicle run over his right foot.  As

a result  of  the said accident his father sustained serious injuries of

multiple  fracture  and  amputation  and  his  bicycle  was  also  totally

damaged.
He further stated in his evidence on affidavit that after the

accident local people along with police personal of Gauripur P.S. rushed

to  the  place  of  occurrence  and  brought  his  father  to  Dhubri  Civil
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Hospital and hospital authority admitted him the Dhubri Civil Hospital

and  on18.01.2016  victim  was  referred  to  GMCH,  Guwahati  with

multiple fractures along with amputation of the second toe of right foot

resulting permanent disablement.  Accordingly, victim was brought to

GMCH, Guwahati.  After the accident physical condition of the victim

deteriorated and during his treatment on 01.01.2018 victim died at

Civil Hospital, Dhubri but due to ignorance of law claimant side could

not inform the police nor conduct P.M. examination over the dead body.
Claimant side further stated in his claim petition that due

to  the  aforesaid  accident  on  31.01.2015  he  himself  lodged  an  FIR

before O/C  Gauripur  P.S.  and  O/C Gauripur  P.S.   Claimant  No.2  had

registered a case vide Gauripur P.S. Case No.07/16 U/s. 279/338/427

IPC against the driver of the offending vehicle vide registration No.AS-

17-B/5217 (Tractor) and after proper investigation police had submitted

charge sheet against the accused driver named Md. Surat Ali.
Claimant side further stated in his claim petition that their

father was aged about 48 years old at the time of accident and by

profession  deceased  was  a  cultivator  and  earned  Rs.  12,000/-  per

month but after the accident caused by the said accident victim was

suffering  mentally  and  physically  and  financially  and   his  future

prospects and hopes were ruined.
Claimant  side  further  stated  in  his  claim  petition  that

offending vehicle  bearing registration No.AS-17-B/5117 (Tractor)  was

insured with Oriental Insurance Company Limited, Dhubri Branch and

insurance policy is valid upto 27.02.2016.  As accident took place on

19.11.2015  so  insurance  policy  is  valid  covering  the  date  of  the

accident.
Claimant  prayed  before  the  Hon’ble  Court  to  award

compensation amounting to Rs. 10,40,000/- for the injuries sustained

by his father in the aforesaid accident.  Claimant side had claimed Rs.

2,00,000/- under the head of medical expenses, pain and sufferings Rs.

4,00,000/-, transportation Rs. 10,000/-, attendant charges Rs. 30,000/-,

loss  of  earning  Rs.  2,00,000/-  and  loss  of  future  sufferings  Rs.

2,00,000/-.
On receipt of the summon OP No.1 owner of the offending

vehicle  and  OP  No.2  driver  of  the  offending  vehicle  had  appeared
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through  their  counsel  and  filed  written  statement.   The  main

contentions of the written statement submitted by OP No.1 & 2 are as

follows:
That this claim petition is not maintainable in its present

form and manner and there is no cause of action for the claim, that the

compensation claimed is highly exaggerated , inflated and abnormal

without  any legal  and material  basis,  that  the answering OP owner

admits the contents of para-8 & 10 but with regard to the other paras

answering OP had no direct knowledge about the same and as such

denies the same and rest are matters of record and the claimant is

required to prove the same, that there was no fault on the part of the

owner of the vehicle as alleged in the claim petition, that the vehicle

No.AS-17-B/5217  owned  by  OP  No.1  was  insured  with  the  Oriental

Insurance  Company  Limited,  since  the  vehicle  was  duly  insured  so

answering  OP  incur  no  liability  whatsoever  any  compensation  is

awarded same is to be paid by the insurer of the vehicle, that since the

driver of the offending vehicle had a valid and effective driving licence

so allegation of rash and negligent driving on the part of the driver is

totally false and baseless, that claimant had impleaded the answering

OP in order to harass unnecessarily.   Under the aforesaid facts and

circumstances OP prayed before the Hon’ble Court to dismiss the claim

petition against the answering OP.
OP insurer of the offending vehicle had appeared through

his counsel and filed written statement.  The main contentions of the

written statement submitted by OP No.3 are as follows:
That there is no cause of action for the claim made by the

claimant  against  the  answering  OP,  that  present  claim  is  not

maintainable in its present form and manner and under the provision of

M.V. Act and rules framed there under and answering OP is not aware

of  the  criminal  proceeding,  that  answering  OP denies any  or  all  its

liability under the present claim as same is not sustainable under law

or even under the policy of insurance, if any, claimant is to submit all

the relevant documents before the hearing to the proceeding and may

direct the claimant to supply the copy of document submitted before

the Hon’ble Tribunal with insurance policy, that the accident did not
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cause due to the vehicle insured with the answering OP, if any, that the

age, occupation, injury of the injured are also denied by the answering

OP,  that  the  contents  made  in  the  claim  petition  is  not  fully  clear

regarding validity of driving licence of driver during the alleged vehicle

on the date of the alleged accident, fitness, route permit of the said

offending  vehicle,  motor  inspector  report  and  police  report  of  the

alleged accident,  that the liability of the OP if  any is subject to the

terms and conditions as specified in the insurance policy and under the

requisite provision of Section 64 VB of the Insurance Act or the rules

framed there under, that the answering OP also seeks protection of the

provision U/s. 147 and 149 of the M.V. Act, that the policy mentioned in

the claim petition is disputed, that the driver of the alleged vehicle was

not  holding  valid  driving  licence,  that  the  answering  OP  has  no

personal knowledge about the correctness of the statement made in

para-1 to 22 of the claim petition and as such claimant is to put its

strict proof thereof, that the answering OP submits that petition of the

claimant is liable to be dismissed and there is no prima facie case.
After  going  through  the  pleadings  of  both  sides  my

learned predecessor had framed following issues.
1 Whether  the  accident  took  place  due  to  rash  and

negligent  driving  of  the  vehicle  No.AS-17-B/5217

(Tractor)  and  father  of  the  claimant  No.2  to  5  and

husband of claimant No.1 had sustained injuries due to

the said accident?
2 Whether the offending vehicle was insured with M/s.

Oriental  Insurance  Company  Limited  at  the  time  of

accident?
3 What shall be the just and proper compensation and

by whom payable? 
4 Whether the claimant is  entitled to get the relief  as

prayed for?

DECISION AND REASONS THEREOF

ISSUE NO. 1 to 4: As all these issues are inter-related so

they are taken up together for discussion and decision.
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Evidence led by claimant side are briefly discussed.

CW-1 Maminur Rahman in his evidence on affidavit had

stated that initially my father named Haidar Ali now deceased had filed

this claim petition for getting compensation but during the pendency of

this case on 01.02.2018 claimant of this case expired and accordingly

he along with his mother and other legal heirs of the deceased were

substituted as claimants as per order of the court.  As I am the eldest

son of the deceased so I am well acquainted with the facts of the case.

He further stated in his evidence on affidavit that on 19.11.2015 at

about 7:00 A.M. while his father Haidar Ali now deceased was coming

from Daarchowka towards his residence by his bicycle on the way when

he reached near Shilairpar Bazar of the PWD Road at the same time

one vehicle bearing registration No.AS-17-B/5217 (Tractor) which was

proceeding in the same direction and driver of the said vehicle driven

the vehicle in a very rash and negligent manner and knocked down his

father from back side resulting his father fell down on the side of the

road.   As  a  result  of  the  said  accident  his  father  sustained  serious

injuries with multiple fractures,  amputation and his bicycle was also

damaged.

He further stated in his evidence on affidavit that after the

accident  local  people  along  with  police  personal  from Gauripur  P.S.

rushed to the place of occurrence and brought the injured in Dhubri

Civil  Hospital  and  admitted  there  and  taken  long  treatment  as  an

indoor patient but due to seriousness doctor of Civil Hospital, Dhubri

referred  him to  GMCH,  Guwahati  with  multiple  fractures  along  with

amputation  of  second  toe  of  right  foot  resulting  permanent

disablement.   He further stated in his evidence on affidavit  that  as

regular  routine  injured  visited  GMCH,  Guwahati  and  Civil  Hospital,

Dhubri for his treatment.  After the accident and his consequence he

became ailing person and his physical condition deteriorated and on

01.01.2018 his father died at Civil Hospital, Dhubri.  He further stated

in his evidence on affidavit that due to ignorance of law they did not
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inform the matter to the police personal nor conduct P.M. examination

over the dead body.

He further stated in his claim petition that on 31.01.2015

he himself lodged an written Ejahar before O/C Gauripur P.S. and O/C

Gauripur P.S. had registered a case vide Gauripur P.S. Case No.07/16

U/s. 279/338/427 IPC against the driver of the offending vehicle vide

registration No.AS-17-B/5217 (Tractor)  and after  proper  investigation

police had submitted charge sheet against the accused driver named

Md. Surat Ali.
He  further  stated  in  his  evidence  on  affidavit  that  his

father was aged about 48 years old at the time of accident and he was

a cultivator by profession and used to earn Rs. 12,000/- per month but

after the accident and due to the injuries sustained by the injured he

could not able to so the same and could not earn his earlier.  He further

stated in his evidence on affidavit that due to the aforesaid accident he

had suffered mentally, physically and financially so his future prospects

and hopes were ruined and subsequently died.
He further stated in his evidence on affidavit that he had

incurred Rs. 3,00,000/- for treatment of his father including attendant

charges  & nursing charges,  etc  and some of  the expense vouchers

could not be preserved due to mental tension and anxiety.
He  further  stated  in  his  evidence  on  affidavit  that  the

offending vehicle  bearing registration No.AS-17-B/5117 (Tractor)  was

insured with Oriental Insurance Company Limited, Dhubri Branch and

insurance policy is valid upto 27.02.2016.  So, insurance policy is valid

covering  date  of  accident.   OP prayed before  the  Hon’ble  Court  to

award  compensation  amounting  to  Rs.  10,40,000/-  for  the  injuries

sustained by his father in the aforesaid accident.  Claimant side had

claimed Rs. 2,00,000/- under the head of medical expenses, pain and

sufferings  Rs.  4,00,000/-,  transportation  Rs.  10,000/-,  attendant

charges Rs. 30,000/-, loss of earning Rs. 2,00,000/- and loss of future

sufferings Rs.  2,00,000/-.   CW-1 had exhibited following documents.

Ext-1 is the Form No.54 Report, ext-1 (i) to 1 (iii) are prescriptions, ext-

2 & 3 are certified copy of FIR, ext-4 & 5 are certified copy of Charge
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Sheet, ext-6 & 7 are certified copy of Seizure Lists, ext-8 is certified

copy of Medical Report, ext-9 is the certified copy of MVI Report.  The

aforesaid witness also exhibited cash memos & vouchers amounting to

Rs.  67,125/-  vide ext-10 to 85.  Ext-86 is the X-Ray Plate,  ext-87 is

Death Certificate (PIO).
Learned counsel on behalf of OP insurance company had

cross examined the said witness and in his cross examination he had

stated that he had not witnessed the accident and so he cannot able to

say due to whose fault the accident took place.  He further stated in his

cross examination that his mother also did not witness the accident.

He  further  stated  in  his  cross  examination  that  his  mother  has  not

submitted any papers except injury report that injured sustained by the

injured on 19.11.2015.  He denied in his cross examination that his

father did not sustain any injury due to aforesaid accident.  He further

admitted in his cross examination that FIR was filed by him two months

after the accident.  He further admitted in his cross examination that

there is no medical document regarding his father treatment at GMCH,

Guwahati and by the doctor of Dhubri Civil Hospital on 18.01.2016.  He

denied in his cross examination that due to aforesaid accident physical

condition of his father was not deteriorated.  He denied in his cross

examination that his father was not aged about 48 years at the time of

accident.  He further admitted in his cross examination that at the time

of accident age of his father was 60 years and monthly income of his

father  was  Rs.  6,000/-  through  cultivation.   He  denied  in  his  cross

examination that due to said accident his father could not able to work

and suffered physically and mentally due to said accident.  He denied

in  his  cross  examination  that  he  had  not  submitted  any  medical

vouchers, prescriptions regarding treatment of his father immediately

after the accident.  Ext-11 to 86 have corresponding prescriptions are

there  in  respect  of  bills  and  vouchers.   He  denied  in  his  cross

examination  that  said  bills  and  vouchers  are  prepared  for  getting

enhanced  compensation.   He  denied  in  his  cross  examination  that

contents of his evidence on affidavit in respect of para-7 are false.  He

further  stated  in  his  cross  examination  that  he  cannot  able  to  say
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whether driver of the tractor had valid driving licence or not at the time

of  accident.   He  denied  in  his  cross  examination  that  insurance

company is not liable to pay any compensation to the claimant.  He

further stated in his cross examination that as exhibited documents are

submitted  by  his  father  he  cannot  able  to  say  contents  of  exhibits

which has been submitted by his father at the time of filing of this

case.
CW-2 Mahia Bibi wife of late Haider Ali in her evidence on

affidavit had stated that initially injured of this case named Haider Ali

now  deceased  was  her  husband  who  filed  this  case  for  getting

compensation  and  during  the  pendency  of  this  proceeding  on

01.01.2018 injured died at Dhubri Civil Hospital and accordingly herself

along with other legal heirs of the deceased are impleaded as party in

this case.

She  further  stated  in  her  evidence  on  affidavit  that  on

19.11.2015 at about 7:00 A.M. while her husband named Haidar Ali

now deceased was  coming from Daarchowka towards  his  residence

through a bicycle on the way when he reached near Shilairpar Bazar on

the PWD Road at the same time one vehicle bearing registration No.AS-

17-B/5217 (Tractor) which was proceeding in the same direction and

driver driven the same in a very rash and negligent manner hit and

knocked down her husband from back side resulting her husband fell

down on the road and wheel of the offending vehicle ran over his right

foot.  As a result of the said accident her husband sustained serious

injuries with multiple fractures,  amputation and his bicycle was also

totally damaged.

She further stated in her evidence on affidavit that after

the accident local people along with police personal from Gauripur P.S.

rushed to the place of occurrence and brought the injured in Dhubri

Civil Hospital and admitted there and treatment taken long treatment

as  an  indoor  patient  till  18.01.2016  but  due  to  seriousness  of  the

injuries  sustained  by  the  injured  doctor  of  Civil  Hospital,  Dhubri

referred  him to  GMCH,  Guwahati  with  multiple  fractures  along  with
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amputation  of  second  toe  of  right  foot  resulting  permanent

disablement.  Accordingly, in the regular routine he had visited GMCH,

Guwahati & Civil Hospital, Dhubri and other hospitals for his treatment.

Due to the aforesaid accident his physical condition deteriorated and

during  his  treatment  on  01.01.2018  injured  died  at  Civil  Hospital,

Dhubri but due to ignorance of law they did not inform the matter to

police nor conducted P.M. examination over the dead body.  She further

admitted in  her  cross  examination that  she  had not  submitted  any

medical  documents  that  after  the  accident  injured was  admitted  at

GMCH, Guwahati and treated there. 

She  further  stated  in  her  evidence  on  affidavit  that  on

03.01.2015 her eldest son named Maminur Rahman had lodged an FIR

before O/C Gauripur P.S. and O/C Gauripur P.S. had registered a case

vide  Gauripur  P.S.  Case  No.07/16  U/s.  279/338/427  IPC  against  the

driver  of  the  offending  vehicle  vide  registration  No.AS-17-B/5217

(Tractor)  and after proper investigation police had submitted charge

sheet against the accused driver named Md. Surat Ali.
She further stated in her evidence on affidavit that her

deceased husband was 48 years old at the time of accident and his

profession was cultivation and earned Rs. 12,000/- per month and after

the  accident  he  could  not  do  same as  earned earlier.   So,  he  was

suffering  irreparably,  physically,  financially  and  his  future  prospects

and hopes  were  ruined  and subsequently  he  died  in  Civil  Hospital,

Dhubri.
She further stated in her evidence on affidavit that she

had incurred expenditure approximately Rs. 3,00,000/- for treatment of

her husband including attendant charges & nursing charges, etc and

some of the expense vouchers could not be preserved due to mental

tension and anxiety.
She further stated in her evidence on affidavit that the

offending vehicle  bearing registration No.AS-17-B/5117 (Tractor)  was

insured with Oriental Insurance Company Limited, Dhubri Branch and

insurance policy is valid upto 27.02.2016 and insurance policy is valid

covering the date of accident and prayed before the Hon’ble Court for
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getting  compensation  amounting  to  Rs.  10,40,000/-  for  the  injuries

sustained  by  her  husband  consequence  of  death  including  medical

expenses, pain & sufferings, transportation charges,  loss of earning,

etc.
Learned  counsel  on  behalf  of  insurance  company  had

cross examined the said witness and in her cross examination she had

stated that her age is now 55 years and she had not witnessed the

accident.   She  denied  in  her  cross  examination  that  para-4  of  her

evidence on affidavit is not correct.   She further stated in her cross

examination that she had not submitted any paper except injury report

that injured sustained injury on 19.11.2015.  She further stated in her

cross examination that her husband did not sustain any injury due to

the  aforesaid  accident.   FIR  was  filed  in  respect  of  the  aforesaid

accident by her son two months after the accident.  She denied in her

cross examination that her son had intentionally lodged the FIR latterly.

She  further  admitted  in  her  cross  examination  that  there  was  no

mention  in  medical  document  referring  her  husband  to  GMCH,

Guwahati by the doctor of Dhubri Civil Hospital on 18.01.2016.  It is not

a fact that due to aforesaid accident physical condition of her husband

was deteriorated.  She further admitted in her cross examination that

at the time of accident monthly income of her husband was Rs. 6,000/-

and he is a cultivator by profession.  She further stated in her cross

examination that after the accident her husband was unable to earn

and suffering physically and mentally due to the said accident. It is not

a fact that she had not submitted any medical vouchers, prescriptions

regarding treatment of  her  husband immediately after the accident.

Ext-11 to 36 had no corresponding prescriptions in respect of bills and

vouchers.  She denied in her cross examination that bills and vouchers

are prepared for getting enhanced compensation.  She denied in her

cross examination that she had not submitted any prescription against

bills  and vouchers submitted in  connection with  the aforesaid case.

She also denied in her cross examination that her husband did not get

any treatment from doctor.  She also denied in her cross examination

that  contents  of  her  evidence  on  affidavit  in  para-6  are  false.   He
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further  stated in  her  cross examination that  she had no knowledge

whether driver of the offending vehicle had valid driving licence or not

at  the time of  accident.   She denied in  her  cross  examination that

insurance  company  is  not  liable  to  pay  any  compensation  to  the

claimant. She further stated in her cross examination that as exhibited

documents are filed by her husband she cannot able to say contents of

exhibited documents.  
In  the  instant  case  claimant  side  had  examined  two

witnesses.  OP side did not adduce any evidence.  
Perused the exhibited documents minutely.
In  the instant  case  claimant  side through her  evidence

had exhibited Accident Information Report in Form No.54 Report vide

ext-1.   As  per  ext-1  Accident  Information  Report  in  Form  No.54

registration number of the offending vehicle is AS-17-B/5217 and name

of the owner of the vehicle is Ohed Ali i.e. OP No.1 and name of the

driver of the vehicle is Surat Ali i.e.  OP No.2 and vehicle in question

was  insured  with  OP  No.3  and  insurance  policy  is  valid  upto

27.02.2016.  As accident took place on 09.11.2015 so insurance policy

is valid covering the date of the accident.

 In the instant case claimant side had submitted certified

copy  of  FIR,  Charge  Sheet,  MVI  Report,  Seizure  List.   As  per  FIR

registration number of the offending vehicle is AS-17-B/5217 (Tractor)

and the occurrence took place on 19.11.2015.  On the basis of FIR

lodged by the son of the injured police registered a case vide Gauripur

P.S. Case No.07/16 U/s. 279/338/427 IPC and police did not register any

case U/s. 304-A IPC.  So, this case cannot be treated as death case as

no P.M. examination was done over the dead body.

In  the  instant  case  police  after  investigation  had

submitted Charge Sheet against the driver of the offending vehicle i.e.

OP No.2 U/s. 279/338/427 IPC.

Claimant side had submitted Seizure List.  As per Seizure

List offending vehicle bearing registration No.AS-17-B/5217 was insured

with Oriental Insurance Company Limited and insurance policy is also
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valid upto 27.02.2016 covering the date of the accident.  Claimant side

had submitted injury report  issued by Dhubri  Civil  Hospital.   As per

injury report issued by Dhubri Civil Hospital injuries sustained by the

injured is a grievous in nature.

 Claimant  side  had  submitted  bills  and  vouchers

amounting  to  Rs.  67,125/-  but  claimant  is  not  entitled  to  get

compensation in respect of aforesaid bills and vouchers as some of the

bills  and  vouchers  are  damaged  through  water  specially  ext-30

amounting to Rs. 705/-, ext-17 amounting to Rs. 219/- as said bills is

torn.  Ext-18 is also damaged due to water amounting to Rs. 235/-.

Ext-23 amounting to Rs. 219/- is also damaged through water.  Ext-36

amounting to Rs. 470/- is also damaged through water.  Claimant is

entitled to get compensation on the basis of other bills and vouchers.

As  claimant  had  submitted  bills  and  vouchers  amounting  to  Rs.

67,125/- but clamant is not entitled to get compensation amounting to

Rs. 705/- vide ext-30, Rs. 219/- vide ext-17, Rs. 235/- vide ext-18, Rs.

219/- vide ext-23 and Rs. 470/- vide ext-36.  After deducting aforesaid

exhibits from the total bills of Rs. 67,125/- it comes to Rs. 66,478/-.

Claimant is entitled to get compensation amounting to Rs.

66,478/- for purchasing of medicines for his long treatment in hospital.

So,  claimant  is  entitled  to  get  the  following  compensation  for  the

injuries sustained by husband of claimant No.1 and father of claimant

No.2 to 5 in a motor vehicular accident.

Pain  & sufferings:  As  original  claimant  was admitted at

Dhubri Civil Hospital on 19.11.2015 and discharged from Dhubri Civil

Hospital on 18.01.2016 almost two months so claimant was in hospital

as indoor patient for two months.   Considering his long treatment in

hospital  claimant  is  entitled  to  get  compensation  amounting  to  Rs.

1,00,000/-  under  the  head  of  pain  &  sufferings.   Claimant  is  also

entitled to get Rs. 10,000/- under the head of loss of income. 

Thus, in total, the claimant is entitled to get Rs. 66,478/-

+ Rs. 1,00,000/- + Rs. 10,000/- = Rs. 1,76,478/- as compensation.
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ORDER 

In  the  result,  claim  petition  is  allowed  awarding  Rs.

1,76,478/-  (Rupees  One  Lakh  Seventy  Six  Thousand  Four  Hundred

Seventy Eight) only to the claimant payable by OP No.3, M/s. Oriental

Insurance Company Limited through an account  payee cheque.   An

interest  at  the  rate  of  8%  per  annum  is  allowed  on  the  total

compensation from the date of filing of claim petition i.e. 03.02.2016

till realisation.

       Given under my hand and seal of this court this 19 th day of June,

2019

Member, MACT, Dhubri.        Member,  MACT,

Dhubri.

APPENDIX 

MAC Case No.36/2016

Claimant’s witness : CW-1 Maminur Rahman

  CW-2 Mahia Bibi

 Exhibits 

Ext-1 Accident  Information  Report  in  Form

No.54

Ext-1 (1) to 1 (3) Prescriptions

Ext-2 Certified copy of FIR

Ext-3 Certified copy of Ejahar

Ext-4 & 5 Certified copy of Charge Sheet

Ext-6 & 7 Certified copy of Seizure List
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Ext-8 Certified  copy  of  Medical  /  Injury

Report

Ext-9 Certified copy of MVI Report

Ext-10 to 85 Medical Bills & Vouchers

Ext-86 X-Ray Plate

Ext-87 Death Certificate (PIO)

   Member: MACT: Dhubri. 


